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Preswdent’s Proclama-

1. RESOLUTION APPROVING PRE-

SIDENT'S PROCLAMATION UNDER

ARTICLE 358 IN RELATION TO
ASSAM

AND

2. MOTION RECOMMENDING RE-
VOCATION OF THE PROCLAMA .
TION-—Contd,

THE DEPUTY CHAIRMAN, Shr-
mati Jayanth; Natarajan. .

SHRIMATI JAYANTHI NATARA-
JAN, Have I ten rmunutes, Madam?

THE DEPUTY CHAIRMAN: Yes,

N.. SHRIMAT] JAYANTHI NATARA-
JAN: Madam, I rise to support the
Proclamation of President’s rule 1n
Assam, I have riot been to Assam, I
have never been to Assam, nor am I
in any Way an expert on the affairs
of Assam, But, Madam, I rise to
speak because I feel likke one of the
milkiong of our countrymen who are
now watching the disintegration of
our couniry At some peint the agony
thet we all feel aboui disintegration
of the couniry before our eyes, has to
be wvoiced. As somebody outside the

- State, who feels by watching, not just
ory dehelf of those who actually live
there, who are actually involved or
concerned aboui the affairs of Assam,
bug those of ug who are standing here
helplessly watching disintegration of

the State, I feel that on behalf of
these peopla I have to say something

Mudam, of course, I went through
and T have heard with great attention
my colleagues who spoke before me
yestérday. Many reasons were given
Many reasons were given for the
deterioration of the state of affairs m
Assam, In my opinion, Madam, all
these kinds of movementg and these
kinds of disturbances are  usuallf
brought about by socio-economic pro-
blemg to start wth until the alienation
spreads, until the peeple of that State
feel laft ewt, certain peopds in the
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State feel left out of the national
mamnstream, until the restless unemp-
loyed youth are drawn into the attra-
ctive promise of rebellion, feeling of

the future whith may or may not
exist, So, the problem usimlly starts
with socio-economie problemg  bet

ween that State and the rest of the

country, To that extent, Madam, I
feel that everyone of us here, I feel
that everybody in the country, is to
be blamed for the state of affairg in
Assam, for the state of affairs in Pun-

jab because we all have contributed
to the feeling of alienation either by
omisglon or by commission. This feel-

ing of alienation 1s something that we

all have cantributed. And we all have
to join together now, forgetting all
affiliations and other commuatments, te

make the people who are at the fore-

front of the ULFA movement, to make
the people of Assam who feel left out
of the national mainstream confident,
to give them a confldence that the

pecple of the country care about

them I for my part want to say that I

care about it I will work with all my

heart Yo see that all of us join toge-_
ther once again in the same manner,

with the same mspiration that inspi-

red all of us during the freedom
movement,

Having said thalg, Madam, I also
want to say that I wag going through
the varloug reports and alse reading
newspapers over the last few months.
The reason why I wanted to partiei-
pate 1n this particular debate was a
sense of shock over 5 particular state.
meént made by the then Assam Chief
Minister, Mr Prafulla Kuma, Moh-
anta I do not knéw whether it ig
true 1 sincerely hope that it is not
If the Chief Minister of 5 troubled
State can make a statement like that,
for that statement alone. I think, he
should be called wunfit to rule over the
Sta@q, and President’s rule should
have been imposed Madem I read
in the newspapers that when Mr
Meohanta was esked recently whether
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1t was true that after 6-00 pm. no-
body dared to walk in the streets of
Guwahaty or in many other parts
of the seven or eight districts of
Assam because of the terrorists acti-
vity, TDbecause of lack of security
to the people ..(Interruptions) he
seems to have replied that the
people of Assam do not go out at
night because the wether
1s cold. If this 1s the kind of state-
ment that the Chief Mimnister of the
State can make 1n the background of
the tremendously troubled conditions
that are prevailing in Assam today,
1 4hnk, for that 1Rason alone we
have well got rid of that Government

SHRI VvV GOPALSAMY (Tamal
Nadu): Madam, the Government of
Andhra Pradesh should be got rid of
If that 15 your argument then what
about the Andhrg Pardesh Govern-
ment? Eleven .districts there are ynder
the control of Naxalites

SHRIMATI JAYANTHI NATARA.
“JAN. T have not yet come {o that
argument

SHRI V NARAYANASAMY (Po-
ndicherry) Why have you for-
gotten Taril Nadu, Mr Gopalsamy?

THE DEPUTY CHAIRMAN. I think
the discussion befare the House s
about Assam We®are not discussing
each and every State If the Members
g0 wish, they can ask the Chairman
to give permission to discuss each
and every State in the country, But
please confine to Assam and don't in-
terrupt. (Interruptions)

SHRI V GOPALSAMY: She has
referred to a particular State

THE DEPUTyY CHAIRMAN. She is
speaking on that particular State.

SHR; V GOPALSAMY- Tt should
be applied to other States also

THE BEPUTY- CHAIRMAN- - No, -

that-cannot be. Mr Gopalsamy, we
are - discussing Assam. I would
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request the hon. Members to confine
themselves to the parameters of the
discussion before the House. -

SHRI DINESH GOSWAMI
(Assam) All. Assam Members are
histening to their speeches without
mterruption I wish other Members
will also listen to us without inter-
ruption We  have difference in
views, but %et  these differences be
expressed

SHRIMATI JAYANTHI NATARA-
JAN" ‘T wish you had been here yes-
terday, Madam, Mr. Gopalsamy’s
entire spedch related to Tamil Nadu.

THE DEPUTY CHAIRMAN: Be-
cause I was not n the Chair, he got
the liberty (Interruptions).

SHRIMATI JAYANTHI NATARA-
JAN Madam, I will confine myself
to Assam I just want to dwell
briefly on  what I have understood
from the situation This was a Gov-
ernment that came 1nto existence with

“such a tremendous fund of goodwill

after the Assam Accord, when the
Rajiv Gandh: Government held elec-
tions there It was with such a great
amount of goodwill and hope that the
people of Assam installed this Gov-
ernment It was not the Congress

. Government, but many of us in the

Congress were proud that elections
have been democratically held and
that the people had elected them.
This was exactly what Mr. Goswami
sald yesterday. I was reading his
speech and I have heard part of it
saymg that people do not want the
Congress Government They want
their own Government This was
the Government that the people
wanted and how badly this Govern-
ment has failed the people of Assam.
As an outsider, who 1s not involved
In the internal affairs of the State, to
me a mere reading of the activities
of this Cabinet sounds absolutely
shockihg Furst of all, you have
famous stories which have been
written all over the Press about the
fight between the Chief Minister and
the Home Minister, which has been
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so well publicised, when the Home
Department was bifurcated and politi-
cal affairs was taken over from the
Home Department, I don’t know how
the administration of the State could

"~ have run on those lines. 'Then, you

have the well-publicised story of how
a Cabinet Minister beats up a passen-
ger on an Indian Airlines plane and
all the other Cabinet Ministers on the
planie had to get down from there.
Then you have another instance
where you hear of a Cabinet Minister
beating up an Opposition MLA. (In-
terruptions)

SHRI V. GOPALSAMY. In every
political party it is common,

SHRIMATI JAYANTHI NATARA-

" "JAN. Yes, in Tamil Nadu you beat up

the Leader of the Opposition.

SHRI V. GOPALSAMY. In the
Government of* it was also going
on

THE DEPUTY CHAIRMAN. Don’t
mention the names of the people who
are not present in the House to
defend themselves. That will not go
1n the record Even in a lighter vein
you should not do that.

SHRI V. GOPALSAMY It concerns
youy Maharashtra State

THE DEPUTY CHAIRMAN: I am
from Maharashira and from India.
Just now we are in Assam.

SHRI S JAIPAIL, REDDY (Andhra
Pradesh): Madam, a complimentary
referefice can be made.

THE DEPUTY CHATRMAN.  Some
people may not like the compliment.

SHRIMATI JAYANTHI NATARA-
JAN: In Tamil Nadu, we had that
proud privilege of having beaten up
the Leader of the Opposition in the
Assembly 1tself. So, I don’t know
what Mr. Gopalsamy has to say on
this,
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SHRI V. GOPALSAMY: This is
another canard they are commutting.
(Interruptions)

DR. NAGEN SAIKIA (Assam):
Madam, all the Members of the Con-
gress from Tamil Nadu begin ther
Journey in Assam and end 1t in Tamil;
Nadu. . .

SHRI JAIPAL REDDY' let me
take the story forward to Andhra.
What about the problemg between*
and the dissidents, which led to
communal conflagration.

THE DEPUTY CHAIRMAN' I am’
very goIry to say we are not discuss-
ing the confrontation between the
people We are discussing about
Assam and the Statutory Resolution
on Assam So let us confine ourselves
to it. (Interruptions)

SHRI V. NARAYANASAMY: Will.
Mr Jaipal Reddy resolve the dispute
between. ’

THE DEPUTY CHAIRMAN Mr.

Marayanasamy, my ruling includes
you alse. You are not above that.
Pleage sit down. I want to be very
serious, I don’t want anybody .to
refer to any matter other than Assam.
If any matter is referred, I will
immediately call the Minister to finish
the discussion. 'This is not the way
to keep on wasting the time of ‘the -
House. It 18 a serious discussion.
Things are happenmg in Assam, You'
should confine yourselves to Assam.

(Interruptions)

THE DEPUTY CHAIRMAN. Order,
please.» No more of it- Please abide
by my advice It is m- good faith
because at 1.30 I will finish thig Bill.

.

SHRIMATI. JAYANTHI NATARA-
JAN Madam, I am faithfully sticking
to Assam. Then we hear about an
ncident -of how another Minister mis-
behaved with a lady from some other
country. There was an incjdeni how -
a Mmister came drunk to a Cabinet
meeting .and misbehaved with a lady .

* "#Not recorded. .
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coteague. The mcidents o on ad
wfinitum. I do not want to bring all
these incidents on the record of this
House, This was a second sad reflec-
tion on them obviously. I just want
to confine myself to this point In
the middle of all this they completely
lost control over the adminstration
of the State. There was totally no
connection between the Cabinet and
the administrtion of the State More
than half-a-dezen Chief Secretarics
and Directors-General of Police were
changed in 4 years and 9 months
There was no goal There was no
united goal for the people of Assam
There was no achievement that the
Government was uniledly working
for the people of Assam becauge all
the Ministers were at cross-roads. It
was because of this the then Chief
Minister of Assam made another
astoundmg remark that crime was
negligible in Assam Madam, I can-
not understand whether he was lving
in a dream world or whether he was
actuaHy saying all these things in the
hope that the people of the country
would believe us if we make a remark
that crime was negligible and tea
gardens were functioning normally.

The other last referegce I want to
make is to the kindest statement that
has heen made which is the reason
why I stand before you to speak.
Arnother extremely shocking state-
ment was made. I think it was
“ULFA has the support of the people”
Mr. Prafulla Kumar Mahanta appear-
ed to be an apologist to the ULFA
activities, It is all right if certain
people in Assam, if the political
leaders of Assam, if they were trying
to understand the working of the
“ULFA has the support of the people”
stand what the ULFA was trying to
do, if they were trying to bring those
people into the mainstream and make
them subseribe to the Constitution of
India, if people like that made a
statement like that or even his collea-
gues—I do not want to keep extend-
ing the list—if certain people, if
somebody made a statement then T

mn relation to Assam

would have understood that this was
the beginming of a dialogue and this
was how the ULFA could be persad-
ed to jomn the mainstream. But when
the theri Chief Mimster of Assam
spreads his hands and says “ULFA
has the support of the people.”” ke
sounds like an apologist. This is why
I am not surprised aver the allegation
against the then Chief Minister and
his Cabinet that they were extremely
soft towards the ULFA It holds a
certain amount of water. I want f{fo
say something sbout the Government
of Assam,

DR NAGEN SAIKIA: Is it permis-
sible to refer to persons who are not
nresent, in. tha Hause?

‘THE DEPUTY CHAIRMAN: When
we discuss about the States, naturally,
the House will have to discuss about
the Government and the Heads of the
States also come into the picture. She
1s referring to him when he was in
his official capacity. It is not an alle-
gation, It is about the functioning
which she is referring to.

SHRIMATI JAYANTHI NATARA-
JAN: Madam, I want to refer to the
attitude of the National Front Gov-
ernment. If the Government of
Assam was responsible for the 50 per
cent mess that the people of Assam
and the country find themselves in
the then National Front Government
should take most of other responsibi-
lity. Most of the responsibility and
the blame has to be laid at the door
of the previous Natiomal Front Gov-
ernment. According to me the then
Prime Minister, Mr. V. P Singh was
guilty of crimvinal negligence. I want
to say that he actively turned a blind
eye. (Time bell rings). Madam I will
finish in two minutes. He turned a
blind eye to the activities of the
ULFA. T know that there will be an
uproar and it will not be my laten-
tion to proveke any hon. Member and
I am not going fo refer to that old
statement that it is AGP by morning,
AASU by evening and ULFA by mid-
night. I am not subseribing to that
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statement at all. But I do want to
say that the then AGP Government
was a part of the previous National
Front Government. It was for that
reason that Mr V. P Singh has com-
pletely turned his head away from
the people of Assam and denied them
basic justice under the Constitution of
India. Madam, today, Mr. V. P, Singh
turns around and says that the im-
position of President’s rule in Assam
1s an undemocratic act. What was he
doing at that time when his own
Finance Miuister, Prof Madhu Dan-
davate was making a statement about
the AGP Government® Prof Madhu
Dandavate clearly conceded that the
atmosphere in the State of Assam was
very bad and free and fair polls can-
not be ensured. When the Reporters
kept asking him that he tock great
pains to avoid the term “President’s
rule” while explaining his position,
he admitted that his party was
demanding President’s rule without
actually saying so. Prof Madhu
Dandavate further sa'd, I quote. “Our
clear understanding was that the
situation was going out of control of
the State Government” What was
the then Prime Minister, Mr V. P.
Singh doing at that time? He did not
listen Then, Madam, when Mr. Mufti
Mohammed Sayeed’s meeting was
disrupted, when Mr. Madhu Danda-
vie’s meeting was disrupted what
was the Prime Minister doing? Mr.
Mufti Mohammed Sayeed blamed Mr
Prafulla Kumar Mahanta. He actnally
went on record saving, as the Home
Minister of India that in spite of
repeated requests by the Centre, Mr
Mahanta has failed to take effective
steps against the ULFA He stated
that the AGP had not taken any action
against the ULFA and in view of this,
it the law and order sitdation of the
State had not adequately improved,
the holding of free and fair elections
was impossible

Then, Madam, out of interest 1 will
say this Mr Jaipal Reddy is not
here Tt is the same schizophrenie
attitude As I do not want to pull any
controversy, I will put it in another
way I think they are just having a
641 R, S—3
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very political attitude over this. They
are not being true. The National Front
Government were not being frue to
the interests of the people of Assam.
They were blowing hot and blowing
cold at the same time. What they
did when they were in Government
landed the people of Assam -in this
mess and till today, the same thing
is continuing

And, the State Janata Dal Presi-
dent, Mr. Golap Borbora, makes a
statement like this. He holds the
Chief Minister, Mr. Prafula Kumar
Mahanta  (Interruptions).

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): He was
not a member of the previous Gov-
ernment How can he be referred to?

THE DEPUTY CHAIRMAN: Mrs,
Jayanthi Natarajan, he says that you
have referred to somebody who was
not a member of the Government.

SHRIMATI JAYANTHI NATARA-
JAN- I did not say he was a memer
of the Government.

THE DEPUTY CHAIRMAN: His
objection is that nobody who was not
a party should be referred to.

SHRIMATI JAYANTHI NATARA-
JAN. I am not saying anything ?bout
him I am quoting him. That is all.

PROF. SOURENDRA BHATTA-
CHARJEE: That was the ruling of
the Chairperson The ruling of the
Chairperson was that nobody absent
from the House should be referred to.
That was, Madam, your ruling.

SHRIMATI JAYANTHI NATARA-
JAN- 1 am not making any allegs-
tions

THE DEPUTY CHAIRMAN: Ttiss
newspaper report.

PROF SOURENDRA BHATTA-~
CHARJEE: Hiteswar Saikia was not
allowed to be referred to
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SHRIMATI JAYANTHI NATARA-

JAN. Madam, I am quoting him with
approval.

THE DEPUTY CHAIRMAN: [t is a
newspaper report, according to her
She 1s only referring to something
which appeared mn the newspaper

PROF. SOURENDRA BHATTA-
CHARJEE Hiteswar Saikia was quo-
ted from a paper.

THE DEPUTY CHAIRMAN: I do
not know who objected to 1t

DR G. VIJAYA MOHAN REDDY
(Andhra radesh). She herself

TROF. SOUVRENDRA PBHATTA-
CHARJEE. From that side

SHRIMATI JAYANTHI NATARA-
JAN. The State Janata Dal President
himself welcomes President’s rule in
the State and blames the Chief
Minister Mr Prafulla Kumar Mahanta
and the AGP Government holdmg
them responsible for the imposition
of President’s rule in the State He
also says that the AGP Goverument
d1d not mitiate any steps to strengthen
the administration or to bring about
an mmprovement in the law and order
situation, (Interruptions)

Then, you have, Madam, the extre-
mely elequent spokesman of the
Janata Dal at the Centre, Mr Jaipal
Reddy. This 1s what Mr Jaipal
Reddy says about 1t He says that
they are totally opposed to the sudden
and unilateral decision of the Chandra
Shekhar Government, both on Con-
stitutional and on practical grounds
It is shocking that such a draconian
step has been taken without consult-
ing the Opposition parties This 1s
‘the Janata Dal’'s view This is the
‘way they speak with two voices The
State Janata Dal President says one
thing And Mr. Jaipal Reddy totally
dissociates himself from the  whole
thing This is tne way the then
Prime Minister of India Mr, V., P
Singh, had Ybaptised, (Interrup-
tions) and totally ignored the
situation and  abditated his res-
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ponsibility of  ensuring that the
people of Assam had a proper and
Constitutional Government function-
ing before them

Madam, I just want to make one
more pointed reference to the question
of developmental activities

THE DEPUTY CHAIRMAN: Mrs
Natarajan, I have many names As I

announced, at 115 pm., I will call the
Minister

SHRIMATI JAYANTHI NATARA-
JAN' In two sentences I will finish

this and one more point and will sit
down (Interruptions)

THE DEPUTY CHAIRMAN:® Her ,
party has got 40 minutes.

SHRIMATI JAYANTHI NATARA-
JAN The reckless spending and
financial  (Interruptions) Madam.
if everybody interrupts like this, how
am I to finish quickly?

The reckless spending and misman-
agement of the AGP Government has
biought the State to a state of finan-
ctal emergency. The funds which
were allotted to the State undep the
scheme of Free-Medical Care up to
2000 AD  Madam, then various
funds which are allotted for—
development works, have been
diverted for non-Plan expendi-
tu.e_ and except for the
annual financial grants from the
Centre, no other grants were obtained
because no schemes were submitted
by the Government of Assam. Madam,
when a State like Gujarat spent
Rs 136 crores for housing, Assam
spent Rs. 4 crores Where Tamil Nadu
spent Rs. 120 crores for Khadi and
Village Industries, Assam could not
even spend Rs 1 crore  Therefore,
there 1s no use in blaming any parti-
cular Government at the Centre to say
that the economic problems of the
people of Assam are due to lack of
funds from the Centre I think, the
Government of Assam has been cri-
mmally negligent in using the funds
which were already allotted We have
even the report that the para-mihtary

-~
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forces which were sent by the Gov-
ernment o loek to the safety of the
people, even those forces were not
used by the Government of Assam.
Therefore, we cannot blame the Cen-
tral Government totally for not send-
ing enough funds. Madam, mm the
name of the financial emergency, the
Government has taken a totally un-
constitutional decision not to pay

salarieg to over 3 lakhs government
employees.

THE DEPUTY CHAIRMAN: Please
conclude.

SHRIMATI JAYANTHI NATARA-
JAN To conclude, Madam, in my
opmnion Article 356 should not always
be looked upon only as a draconian
step or as an undue and unwarranted
mterference by the Central Govern-
ment In this case, we now have to
look upon Article 356 as a way-—I
plead with the Central Government
to do this—by which assistance from
the Centre and from the people of
India will be extended to the people
of Assam. President’s rule should be
used as an mstrument of assistance
rather than of intervention To this
end, the Central Government should
strive to restore the political process,
should strive to start a dialogue with
all the people who are concerned and
should in any case, eschew State
repression because if President’s rule
is misused, if repression is brought
about, then we are going to drive
the people to the arms of the ULFA
and this is something which has to
be avoided at all costs. Thank you.

THE DEPUTY CHAIRMAN: Dr G
Vijaya Mohan Reddy Now, I want to
announce to the Members that very
Little time 1s left and by 1 16 PM, I
am calling the Minister and by 1 30
PM (Interiuptions)

DR. G VIJAYA MOHAN REDDY"
Madam, my party time must be given
to me.

THE DEPUTY CHAIRMAN. Eight
minutes have been allotted to you.
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SHRI DINESH GOSWAMI: Madam,
you will please consider that Assam
Is unrepresented in Lok Sabha today
and the only House where Assam 1s
represented 1s Rajya Sabha.

THE DEPUTY CHAIRMAN: I am
allowmng the Assam Members to
speak. I would urge everyone to

speak. But I am only reminding, let
us be brief,

SHRI M. M JACOB (Kerala).
Madam, your proposal seems to be
Incorrect. Of course, Assam Members
have a right to speak more We call-
ed this Session only for Assam and
Goa and Assam 1s still pending.

geawrafa : fasi @ga W
S, stg & g fyaz & am wEw
Aifeg 1

DR. G. VIJAYA MOHAN REDDY.
Madam Deputy Chairman, 27th Nov-
ember, 1990 wall go down as a black
day in the history of the democratic
movement of our country  Article

' 356 has been blatantly misused I

vehemently oppose the declaration of
President’s rule m Assam, declaring
the entrie State of Assam as a dis-
turbed area and calling army to take
control over the area, invoking Arm-
ed Forces Special Powers Act This
1s something unheard of in the history
of free India. This could be only by
an irresponsible Government, who
have to totally depend upon the Con-
gress (I) for its very survival, Ma-
dam, 1t was only the Congress (I)
that has constantly been demanding
the imposition of President’s rule To
justify thewr argument, they hava
been saying that AGP and AASU are
one with ULFA as a separatist force.
Such a statement could only come
from the most selfish group which
wants to come back to power
through the backdoor To call AGP
and AASU one with ULFA 1s to cast
» slur on the patriotism of the Assam
people who have thrown up AASU,
AGP, in their glorious struggle for
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six long years, sacnficing thousands
of lives to overthrow the obdurate
and most reactionary rule of the Con-
gress (I), After so many years of
their rule, they had done nothing for
the people of Assam except that of
dividing the people of Assam and
suppressing them, for whom the pro-
fits of a few handful businesg houses
18 much more 1mportant than the in-
terest of the people of Assam

SHRI N. K P. SALVE- He can
lay 1t on the Table of the House

DR G. VIJAYA MOHAN REDDY-
The Congress Party wag not interest-
ed in the welfare of lakhs of tea
plantation workers who are the low-
est paid in the country. A handful
of businessmen are earning maximum
profits Here I quote Shri Darban
Seth who is the Chairman of Tata
Tea:;

“Yes, we are guilty of everything
they have said. We owe Assam a
debt of gratitude From there we
take away so much and give back
so little”

This is the Chairman of the Tata
Tea Board These big businessmen
are understanding the problem, but
the Congress Party can never under-
stand My party strongly oppoces se-
partist groups like ULFA but the
athod to combat is through having
faith . the people of Assam, by
allowing the election process when
the elections were dQue and the Elec-
tion Commission had made all the
necessary preparations for it I know
Assam as a WHO Epidemiologist In
1973-74 I was in.charge of Assam and
North-Eastern States for Smallpox
Eradication Programme I visited all
the districts and many villages m
Assam Nature hag gifted Assam with
bountiful rains, forest wealth and all
other resources, but the pcople were
exploited to the hilt They were very
poor When 1 was going round, I was
told that the cinema  houses
were not ownedq by the As
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samese. The plantations were own-
ed by the Britishers who later sold
them to business houses. Therefore,
all the people of Assam were left out
of the economic plahning and its Im“{'
plementation (Interruption) ., . .
After visiting the towns ang villages \
i Assam I wondered if it was the
fate of the Assam people. Could they
not rise and take destiny in their own
hands? This resulted in the Assam
Accord of 1985 but to the disappoint-
ment of the Congress Party, the AGP
Government came into power Rajiv
Gandhi Government had put the Ac-
cord 1 cold storage. They did not
do anything Setling up of a refinery.
no progress’, increasing the oil royal-
ty no progress; gas cracker project;
no progress; setting up II'T: no prd,g
gress; sealing of border: no action.
This 1s the fate of the Accord...(In-
terruption) Employment opportu-
nities are nil Does the Centre have
no responsibility towards Assam?
This party Congress Party, was in-
terested in pulling down the Oppos:-
tion Governments What more can
they do? Madam, hon Gurupada-
swamy stated yesterday that so many
projects were given, but today they
are getting nullified Royalty is being
reduced from 374 to 314 . (Interrup-
tion) .They are not issuing the
letter of intent to the gas cracke¥
project It is now six weeks that Ope-
ration Bajrang has been in action
Governor was very much pleased in
his latest interview that they succeed-
ed 1 eliminating ULFA training
camps, arresting their leaders, se'zing
huge dumps of arms and ammunition
and unearthing of Rs 2 75 crores of
money from their camps In
my opinion six weeks is a fairly
Jong period for thig type of army ac-
tion and it is time to call the army
back to the barracks to protect the -
fair name of the army. The atrocities
committeq by the army are being re-”
ported in sizable space in the local
newspapers, according to the Times
of India News Service Even if a frac-
tion of the news is correct, then 1t
is not good for the army and the
country Every one says that the de-
mocratin process should he started
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and elections should be conducted in
Msrch. We welcome such a stand.
But will the forces of reaction be-
hind this whole exercise allow sanity
to prevail m Assam? Will business
Mcles whose interests are at stake
allow it? Will the Congress-I who al-
*wdys thinks that 1t can come to power
only 1f the problem continues as n
Tripura, allow it7 I ask the Home
Mumuster why the non-official chair-
.men aof all the corporations and
boards are bemng removed as if an-
other political party has come into
power in Assam? Why should they
be removed? Is it not a political game
being played in Assam? [ ask of the
Home Minister, There are reports that
the carrot and stick policy will con-
{Que m Assam as has happened m
“Manipur and Nagaland If this ¢
true, then it 1s a very sad day for the
unty and mtegrity of our country
I ask the Home Minister:; Is the situa-
tion 1 Assam Worse than the situa-~
tion in Punjab and Kashmir? [ give
here information as given by the
Ministry of Home Affawrs, The Dis-
turbed Areag Act ig in force in Punjab
in  Amritear, Ferozepur and Gurdas-
pur. The Armed Forces (Special
Powers) Act 1s also in force in these
areas, In Jammu and Kashmir the
whole of Anantnag, Baramulla, Bad-
X gam, Kupwara, Fulwara and Sri-
negar and areas 20 kms within the
line of control of Rajouri-Punch are
brought under the Disturbed Areas
Act. Of course, under the Armed
Forces (Special Powers) Act there is
no area. This is the information, 1
do not know how some of these peo-
ple think that the whole of Assam is
_ a disturbed area where the army has
" 10 make a sweep. What 1s their rea-
soning? In Punjab in these places
while thousands have been killed,
only 113 have been mentioned m the
4 Governor’s report  Extortions and
kidnappings have taken place on a
bigger scale in Punjab. If the Gov-
ernment thinks that the situation n
Assam is mmproving then it is time
to take a decision to send back the
army to the barracks You must im-
mediately start the election process

-
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and hold free and faw elections in
Merch 1991 It the Government does
not respond to this, the peeple of
Assam will give a fitting reply as
they have done during the six years
of their glorious struggle Thank you.

SHRI VITHALBHA] M., PATEL
(Gujarat): Madam Deputy Chairper-
son I congratulate the Government
for bringmg Assam under President’:
rule because subversive activifies
were goimg on in Assam. The activi-
ties of ULFA are anti-national. The
previous Government, even when 1t
knew that the situation was becom-
Ing worse in Assam, did not take any
action Yesterday Shri Gurupada-
swamy sald we were discussing, we
had discussions, there. Then why was
ny> action taken® The Governor’s re-
port was that the situation wag be-
coming worse day by day Even
yesterday the seniormost Member,
Shri Dnnesh Goswami, was speaking
as if be was addressing a public meet-
mg in Guwahsti and not Parliament.
He did not say a word about ULFA
activities, He only wanted that elec-
tions should be held, If they felr
that the agitations in Assam were
becoming worse, they should have
said something about the law and
order situation also, The majority of
the Members of the Opposition did
not say anything about the law and
order situation Some gpoke about
development. Yesterday Shri Guru-
padaswamy said that all top people
were no{ non-Assamese., If the top
people are nan~Assamese, 1s it the
crime of those people? They have
no caurage fo come forward Even
my State 1s being ruled by non-Guja-
raties. Ninety-nine per cent of officers
in Gujaral are non-Gujaratis But we
dg not feel and we do not say that
we are being ruled by the other peo-
ple.

Then, with regard to development,
just now Dr Viyaya Mohan Reddy
said that there is no development m
Assam, How will development take
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place m Assam if the law and order
swiwuation 1s very bad? If the law and
order situation is very bad, no indus-
trialist will put up mmdustries there.
Even when the Government of India
1s prepared to give gas free 1o the
industrialists, they are not prepared
to go there and put up industries

You should think about 1t first. When
the Government 1s prepared to give
gas free to Industries, the industria-
lists are not willing to go to Assam

Why? It ig for the Assamese to think
over this question They should think
about it and create a situation there
in which the industrialists would wila
lingly go there, It 1s for the Assamese
people to do this so that the mndus-
trialists would be able to go to Assam
and start industiries there

Then, Madam, Mr, Dinesh Goswami
sa'd yesterday that the Assamese are
nationalists Who challenged 1t? No-
body says that they are not nationa-
hists Why are you giving such a cer-
tificate when nobody challenged 1t
and nobody criticised them in this
regard?

SHRIMATI BIJOYA CHAKRA-
VARTY (Assam). Do you know how
many industries have been started n
Assam?

DR G VIJAYA MOHAN REDDY
Zexro!

SHRI VITHALBHAI M PATEL
No tea was being produced there be-
cause of the activities of the ULFA.
No tea could go out of Assam and
exports were totally stopped Yet you
say that everything was all vight m
Assam? If you have no control over
the ULFA, then you should admit 1t
and say that it is not possible for you
to control the ULFA, The former
Chief Mnister was briefed by the
central Government, when he came to
Delh1 last year, about the proposed
move of the '‘Central Government.
Only the Chief Minister and the Home
Minister of Assam knew about it,
about the proposed operation But how
did the news reach the ULFA acti-

wm relation to Assam

vists? The ULFA militantg left Assam
before the Army started its operation
there! How did they come to know
about this? There were 600 trained
guerrillas and 4,000 frainees ang all -
of them had sneaked into the jungle
and hill areas of Burma!

SHRIMATI BIJOYA CHAKRA-
VARTY. How can ycu say that?
(Interruptions) .

THE DEPUTY CHAIRMAN: I am
not permitting you because your name
1s there and when you speak, you
can refute 1t . (Interruptions)...l
am not permitting you. Your name 1s
there after him While you make
your subrmssions, you can repudiate
what he says. Now do not interrupt *
because we do not have enough time,

. If you mterrupt, he will get more and

you will get less!...(Interrup-
tions)

SHRI VITHALBHAI M PATEL
Mr Home Mmmuister, you should no{
hide anything. Whatever secret mn-
formation the Army had supplied
you, you should produce before the
House The Army and the security
forces had said that even the former
Chief Minister and the former Home
Minister of Assam were involved in
the ULFA activities If this i1s go, the—
Government should take action aga-
inst the former Chief Minister and
the former Home Miniser of Assam
for thewr active mvolvement in the
ULFA activities. It 1s also the duty
of the Government to find out whe-
ther this information 18 right or
wiong

There is another thing to which I
would like to draw the attention of
the House. Mr Kamal Morarka, the
Minister of State 1n the Office of the
Prime Minister, has said:

Ve
“I cannot say certain things about

Assam. I know that, because I am
under oath But I can safely say
that Assam’s law and order sifua-
tion had reached its peak It was
fairly out of the control of the As-
gam Government”
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He has also said.

“Assam would have seceded f
the President’s Rule had not been
imposed After all, there 1s the
Central Government and there %
article 356 We ourselves have been
saymng that article 356 should not
be misused But what was happen-
ing 1 Assam was a fit case for using
article 356 because there was a
positive indication of a part of the
country gomng out of control There
was the secessionist movement
which was gomng on and nobody

bothered about what was gomng
on.”

So, if the Government has more m-
formation besides the report of the

Governor, it should also be brought
to hight

It Gen Baljit Singh, the Chief of
Staff, Eastern Command, who is cur
rently supervising the counter-msur-
gency Operations agamnst the ULFAs
said “All such army actions have to
be backed by solild mtelligence,
whnich was clearly lacking in this
case”, because the State Govern-
ment has not taken any interest in
use of intelligence to curb the activi-
ties 1n that area.

Now it has come to light that the
ULFAs have linked with the LTTE
tigers of Tamil Nadu Some of the
weapons used by ULFAs were the
game which were used by LTTE
tigers The GOC-in-C, Eastern Com-
mand It Gen K. 8 Brar had saud
“Improvised explosive devices used
by ULFAs were very similar to those
used agsinst the Indian Peace Keep,-’
ing Force by the LTTE in Sri Lanka.
It is said that LTTE commandos hz_ad
imparted trairing to select ULFA hlt:
squad.” Recently 1t hasg come to light

that s1x camps were running in Tamil

Nadu 1itself by LTTE (Inter'rupﬁons).

AN HON MEMBER, I object to
1t (Interruptions)

THE DEPUTY CHATRMAN: Do
not make g reference to any other
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State Confine yourself to the subject
matter (Interruptions) I am doing
it I am protecting you (Interrup-
tions) Please take your seat. No
mention of any other State. You
speak about Assam (Interruptions).
Do not mterrupt Please sit down

SHRI S K T RAMACHANDRAN
(Tamil Nadu). It 1s operating from
Tamil Nadu 1n connivance with

the
Tamil Nadu Government. When a
gimilar statement was made by the

Prime Minster m the House, the DMK

members did not raise any object:on.
(Interruptions)

SHRI T R BALU (Taml Nadu):
There 1s no evidence about the camps,
Let the hon Member substantiate his
charge Otherwise he should withdraw
his statement. (Interruptions)

THE DEPUTY CHAIRMAN: One
person I cannot understand if two
people are speaking together (Inter-
ruptions) Just a minute. Please do
not interrupt Please take your seat,
(Interruptions) I will ask them to
substantiate Yoy sit down. (Inter-
ruptions) I request hon Members not
to bring Tamil Nadu into it. (Inter-
ruptions) Please sit down. Please take
your seat. (Interruptions). Be cool
Sit down (Interruptions) Please sit
down Nothing will go on record if
unnecessarily the Membe; speaks. I
said, if he has made any allegation,
he will substantiate it He is capable
He is as good a Member as you are
And he protects everybody's right as
you would. Let him speak I have id-
entified him, not you, neither them
So, please do not interrupt.

SHRI VITHALBHAI M PATEL:
Madam, the AGP Transport Minster,
Mr Bharat Chandra Narang openly
said that the ULFA cause 1s justified
because the people have genuine gri-
evanceg agamst Delhi, but we do not
support its method of armed stru_ggle
or itg goal of gecession The Minister
ig knowing the activities- of the seces
stonists The Minister himself 83y¥s
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that, Even then, they have not taken
action. Then, what should the Central
Government do? Should they allow
such secessionist activities; Are you
in support of secessionist activities?

THE DEPUTY CHAIRMAN. Now
please gonclude. I have thrge more
speakerg from the Congress side

SHRI VITHALBHAI M. PATEL:
Therefore, Madam, action taken by
the Central Government 1g justified
And now, Madam, what 15 going on
in Assam? They have preparedq false
cassettes against the Army that Army
has raped the women and thig and
that The cassetteg are full of false
hood Not a single womap is raped by
the Army, To give a bad name to the
Army, they are doing this propagan-
da, And the Government of India
should stop such type of propaganda
or enquire whether any such incident
hag taken place. And i it has not
taken place, then such cassettes sh-
ould be burnt in Assam, Thank you
Madam.

THE DEPUTY CHAIRMAN. Smt
Bijoya Chakravarty She is a Member
from Assam I request the Members
to hear her in peace,

SHRIMATI BIJOYA CHAKRA-
VARTY:; Madam, T consider the Pres:-
dent’s Rule in Assam gg completely
unnecessary and unwise and an imm-
ature decision of an irresponsible Go-
vernment And I feel pity for some of
the Members who want to speak ab-
out Assam but have got no knowledge
about the topography of Assam,

Madam, Assam is languishing all
these years and 40 years of Congress
rule led Assam to a path of complete
devastation and destruction, and that
iz why there is insurgency not in
Assam alone, but in the entire North-
Eastern region. And I sound this war-
ning in this House that if you want to
pursue such type of policy, it will be

|
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disastrous You want to say that the
Piesident’s Rule can contain
everyuing, 1t cannot control any
broblem whatever 1t might be. More-
over, the declaration of entire Assam
as a Disturbed Area and giving the
Armed Forceg special power entrus-
ting more power to the Army 15 ds
astrous We come to kncw from the
hon, Home Mmuster that the Govern
or said in his ‘Report that only three
districts of Upper Assam .- Dibru-
garh, Tinsukig and Lakhimpur -- have
got some ULFA elements and distur-
bance from ULFA, Then, why the
entire 24 districts of Assam have been
brought under the Armed Forces (Sp-
ecial Powers) Act and the Disturbed
Areag Act? What 15 the reason for_
declaring the entire State of Assam
ag a Dsturbed Area? What 15 the re-
ason behind 1t? Is it 5 fact that the
present Government wants to give
lever to the Congress (I) people? Is
1t a fact that the Congress(I) wants
to rule Assam 1n a proxy way?

Madam, because of the Armed For-
ces (Special Powers) Act, it 1s free
for all m Assam The Army can kil
In Assam at will Actually they are
killing people We are getting rep-
orts everyday The nnocent people
who are killed are the old people,
Young boyg and girls. Just now my
colleague, Shr; Chaturanan  Mishra
read out a report So, all these are
students These are college-going stu-
dents, school-going students who are
rounded up and tortured like any-
thing

Madam, I want to say here that
giving too much power to the Armv
is dangerous Itistruein Assam Itis
true in Punjab, and it is true in
Jammu ang Kashmir and other parts
of the country So, I tell you here that
in Assam the Ciwvil administration is
completely collapsed. In fact some
of the Thanas are captured by the
Army, and through the Thanas, the
Army ly ruling Assam Madam, T give
you a few examples. DCs and SPs of
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Tmsuk.la, Drbrugarh and Sibsagar
were arrested by the Army and kept
In the Army camps for more than ten
hours. This 15 what has huppened in
Assam. Ang one Circle Inspector of
Barpeta has been torturad like any-
thing althyugh that person was 1n, fyll
umform, Madam, if we do not win the
confidence of the vyl authorities and
the civilian population, we cannot
control the State ang cannot solve the
problems of the State, As unlimited
Power has been entrusted to the
army, there have been wide-ranging
ramifications, whicp ig evident in
many cases The good name of the
army has already been tarnisheqd with
several rape cases I myself, with hon,
Member Dr Nagen Saiki; and Mr
David Ledger visited certamn parts of
Assam in the first week of December,
Madam, Assam women are by nature
very shy; but they openly showed
their bodies and markg of brutality
committed on them. They were
college-going girls of o Dibrugarh
college and the college-going girls of
Tinsukia I can give you the names if
you want I can show voy the pict-
ures These are the pretures with na-
mes, and they were gangraped. they
were brutally tortured . (Interrup-
tions).

SOME HON MEMBERS,
shame.

Shame,

DR. G VIJAYA MOHAN REDDY:
We request the Home Minister to
investigate,

SHRIMATI BIJOYA CHAKRA-
VARTY: For your information I want
to tell you, Madam,.

THE DEPUTY CHAIRMAN: You
may send the mnformation to the Home
Minister and I am sure he wil] look
into it,

SHRIMATI BIJOYA CHAKRA-
VARTY: And even a tenyear old
girl hag not been spared by the
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army personnel. I have got the photo
graph I have got the recorq and I
have got the evidence. These army
bersonnel should be arrested. Some-
how, the army behaves there ag if
they are behaving mn a vanquished
terrifory, as if they are the ahen for-
ces and they consider Assam ag a
foreign territory and they are commi-
tting every sort of torture in parts
of the State, I want some Members
of the House comprising representa-
tives from all partieg should visit that
State and see for themselves what
happened there It 15 really unfort-
unate that you think that every
Assamese 1S an extremist,

SHRIMATI RENUKA CHOWDH-
URY (Andhra Pradesh), Madam,
hon Member is saying about the
State of Assam and she 1s saying some-
thing about the personnel of the In-
dian army, Madam, India houses,
clothes and feeds one of the largest
armieg in the world today We are,
of course, concerned Madam, army
has been overused in our country for
the past so many years We are nfis-
using them. Therefore, an allegatlo.n
like this hag been made that army is
rapmg childrep, and women It is a
serioug charge and this leaves f“e
totally shaken, and if we are going
to make such serious charges on the
floor of the House, shock waves are
going to go down to all the rank and
personnel and further demoralise our
armed services However, we Cannot
afford an atrocity liké this to be com-
mitted by people in uniform...(In-
terruptions)

SHR] VITHALBHAI M PATEL:
We don’t know whether . (Interrup-
tions)

SHRIMATI RENUKA CHOWDH-
URY You are committing atrocities
on women even in this House.......
(Interruptions) .
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THE DEPUTY CHAIRMAN, She 1s
trying to ask the (Government to
find out It 1s a pont of order., Why
do you react to 1t> She 1s protecting
the army

SHRI M M JACOB: Don't gehe-
ralise it

DR NAGEN SAIKIA, You are
most welcome to go there and see
the wvictims.

THE DEPUTY CHAIRMAN: Please
sit down It 1g unfortunate The hon
Member 1s raising a gerioug point
Serious allegations have been made
agamnst the army We hold our army
m great esteem Now if these charges
are being levelled, then the Govern-
ment must find out and let the peo-
ple know That ig what she ig gaying
Why should you react to 11? It 1s ab-
solutely a very valid point

SHRI VITHALBHAT M  PATEL
She has already said 1t

THE DEPUTY CHAIRMAN, Then
don’t object If the Member wants to
say, she 1s free to gay it

SHRIMATI RENUKA CHOWDH-
URY, Please bear with me a little
more You know thatl I am the daugh-
ter of g serviceman Serviceg are truly
in the secular spirit 1n the country
that is left today Please don't dis-
tract if we are i{rying to convey some-
thing serious of thig nature and if we
are going to accuse the army, which
ig the last thing that is left for us,
then we are in serioug trouble It is
not just Assam alone It is the
entire nation which must pe seized of
this matter Therefore, I am saying—
I plead with the Government, through
you, Madam—that we cannot view
this issue in isolation, in relation to
only Assam I beg of you I have
repeatedly raised this on the floor of
the House  We have not looked into
what ig happening with our armed
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services ever since ‘Operation Blue
Star’ 1 had rawised thig question
with the last Government, asking
‘Was there a drop in army recruit-
ment?”  They said ‘N¢’, which 15 a
lie It 1s an untruth I would not
hke to use the word ‘e, It 1g an
untruth or misconception. We have
used the Army at so many levels that
the concept of allegiance of the men
m untform to the wnation 15 gone
For me, sentimental as I am, 1t 1s
terrible It 1s a terrible atrocity on
my sensibility to think that the Army
1s indulging in rape, rape of children
in particular  Therefore, we cannot
ignore this I am sure, hon, Member.
acrosg are gomng to  ask the Home
Mmister to look into this. 1 say,

‘Please ook into this with utmost—

speed’ Please look into this and if
the Army has to be notified, if the
Armed Forceg have to be notified, 1t
should be done sp that they start re-
viewing and reorienting their services
towards the service of the nation

THE DEPUTY CHAIRMAN: Yuu
have made your pomnt, a very vald
point If an allegation 15 levelled
against our Army personnel, 1t has to
be looked into because we all have
great respect for our Army and we
hold 1t 1in great esteem.  Therefore,
Members should be careful even while
levelling allegations

SHRI DINESH GOSWAMI: Madam,
may I point out that it is not our
intention to decry the Army? But
these 1instanceg have come to our
notice If you see a report which
has appeared in today’s ‘Indian ‘Ex-
press’, 1t would show that, today, the
situation 1n Assam is extremely fluid
The danger ag I see today is the deve-
lopment of an atmosphere of antago-
nism against the Army ang these acti-
vities in such an important border
State have tremendous and dangerous
consequences Therefore, we are
raising 1t and I would request the
Government to look into it and see
that these things do not happen She
hag visited those places and she is
speaking with all responsibility
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THE DEPUTY CHAIRMAN; 1 have
said that if she hag got any evidence,
she can pass 1t on to the Minister and
I am sure, he will look, into 1t. Now,
Mrs Bioya Chakravarty, will you
please keep in mind the limiteq time
at our disposal and conclude early?

SHRIMATI B8IJOYA CHAKRAVA-
RTY- Madam, I say that branding the
entire Assamese people as militantg ov
extremists 1g very unfair, I strongly
demand here that the Government
should withdraw the Army from the
soit of Assam  They should also
withdraw the Armed Force (Special
Powers) Act and the Disturbed Areas
Act 1n relation to Assam Through
you, Madam, 1 would warn the Home
Muuster  If you do not do i, if you
do not withdraw these dracontan Acts,
if you do not ask the Army to stop
the killing and harassing of the civi-
lian population angd the raping of wo-
men and children, the consequences
will be terrible and dangercus Assam
will give you a fitting reply as it has
given 1n the past

THE DEPUTY CHAIRMAN: Please
conclude now,

SHRIMATI BIJOYA CHAKRA-
VARTY: These things will increase
the sense of alienation 1in Assam, The
sense of alienation ig already there
These things will only increase 1t and
whatever thin link 18 there between
the North-Eastern Region ang the vest
of the country will be snapped.

I don’t stand here to extol extremism
to the sky I stand here to condemn
those who are responsible for creat-
g the kind of orgamsed extremism
that we see 1n that part of the coun-
try Today, the Army 15 not able to
contain the situation in Punjab ag well
as in Jammu and Kashmir, Even 1n
Andhry Pradesh, which ig run by the
Congresg Party, 11 districts are under
the control of Naxalites Decades of
discontent, exploitation ang a sort of
colonial expansion have sown  the
seeds of frustration among the young
people By killing people, you can-
not stop all these things Even Hit-
ler could not liquidate the entire
Jewish community
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Madam, I am happy over what the
Prime Minister said yesterday, I am
happy that he has agreed for a dia-
logue. Thus i1g the best way to bring
these young people to the natwonal
mainstream  Of course, I do not
support these people who are taking a
dufferent path. But there gre some
reasons behind it Yesterday, my
colleage Gurupadaswamy said that
during hig Mistership he could not
glve prominent post to the Assamese
people because they were not efficient.
1 challenge the hon Member, though
I said not because both of us belong
to the National Front When he was
the Minister, We repeatedly requested
him to give a post to g Particular per-
son, but unfortunately, he belonged
to the Assamese community  Though
he had all the qualifications, he had
been denmied the opportumity, gp to-
day there are 20 lakh unemployed
young people in Assam  Out of them
5000 are engineer graduates  Hardly
2 per cent Assamese people are em-
ployed 1 o1l concerns, ike ONGC,
Indian Oil, tea concerng and postal
or raillway departments What will
these 20 lakh unemployed people do?
(Tvme bell mings). 1 am concluding.
I welcome the move of the Prime
Minister He wants to have a dialogue
with ULFA people That 15 a good
move. He also wants to hold elec-
tion Through you, Madam, I want
to make one demand that the Presi-
dent’s rule should be withdrawn as
early as possible, democratic process
should be starteq and before holding
election the two draconian Acts should
be withdrawn. My another appeal ‘s
that more than one designated courts
should be set up in  every distriet

because from remotest corners and

different 'parts of the district they
have to come 500 kilometres away to

Gauhati If thig 15 done, the Assa-

mege people will think good of the
people, Otherwise, the consequences

will be dangerous I already sounded
you about this So, please withdraw
the two draconian laws and hold elec-

tion, i .
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PROF. SOURENDRA BHATTA-
CHARJEE: Thank you Madam Deputy
Chawrman. At the very outset j am
being reminded of Dr Viyaya Mohan
Reddy who called 27th November a
black day. I would only tell lim
that the history of independent India
15 full of black acts and 1t is very diffi-
cult to distinguish the day Madam,
before gomng mnto discussion within
my himited time I would first refer to 3
speech of Mr. K C. Pant, the furmer
Defence Minister of the country and
hon Member of this House, whith
he gave 1n Orissa He gave a very
salutary advice that army shoulq not
be called 1n too often to confront the
cwvililan population. The fact 13, we
do not like to weaken the morale of
the army, but when the people are
confronted by the army, the Govern-
ment does make them to confront
with each other and thig doeg not au-
gur well for the country. At the
same time, it does not speak well of
the police forces, including the para-
military forces If they are not able
to deal with the situation, what 1s the
use of continuing with them? The
other question is with regard to the
code name given to the army opera-
tion in Assam What does Operation
‘Bajranj’ mean? Already the country
1s witnessing communal disturbances
There is the confroversy of Ram
Janambhoomi ang Babr; Masjid. Baj-
rang 1s associated with those who are
engaged in communal activities. If
we do not take into account that, at
least Bajrang Bali ig associateq with
a particular religion, and army, as
Mrs Renuka Chowdhury said, 1s
perhaps the only secular force in the
country today Why should our army
be heaped upon with such a parochial
name? Why could not their inventi-
veness find out some other, more ac-
ceptable, term? The operation itself 1s
unacceptable and, on the back of it
this particular naming reveals a mind
which, if not taken care of immedia-
tely by the Government, may lead to
danger, may shake the confidence of
the people even in the army, There-
fore, there ghoulq be clear instructions
that thig type of code name should
never be used by the army  To me
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it seems to pe atrocious from the day
I happened to hear of it and 1t
offends all my rational senses, all my
nationalist senses and all my sect-
lar senses.

Now, I should say, the left parties
are all opposed to article 356 of our
Constitution which authorizes the
Central Government tg 1mpose, in the
name of President’s Rule, a rule by
the Government at the Centre, It s
strange that the present Government,
whose many frailties and many weak-
nesses are known, even fo them should
have initiated thig as their first major
act, the ©President’s rule in Assam,
where election woulg have been due
by December and where there was
an elected Government, as Mrs, Nata-
rajan has acknowledged, in spite of
all her plans against the AGP Govern-
ment, which was returned with a vast
majority  So, a Government with a
vast majority was dismissed, on which
ground 1t 1s not very clear Even
the Governor who made the report,
Mr. D D. Thakur, in respect of the
proclamation of President’s rule
there, had ty; admit in Delh; that at
least so far he had nothing against the
AGP, but to save hig face he had to
say, “There are many papers which
have been received and we are just
sorting them out to find out if there
1s anything” Such a tenuoug Dplea
just to supersede a popularly elected
Government is ingredient enough to
give rise to a situation where even
insurgence may take place. I dont
hke that such threats should be given,
but the Government must keep this
In mind

Madam, I should say that Assam
1s the mother of six States now.
Undivided Assam has been divided
into six States, barring Tripura, thé
seventh sister. Now, perhaps, the
Bodos may agitate, Kabri-Anglorigs
may agitate, yet it is difficult for As-
sam to accept further vivisection,
further reduction in their area which
will affect their economy, which will
affect their continuity, which will
affect the prospects of employment
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there, all of which together, perhaps,
have been responsible for the ULFA
movement, The reasons for that have
to be gone into and 1t is not to be
suppressed just with the help of the
army.

But what has been done, really,
in Assam? I should say that the AGP
has demonstrated the utmost res-
traint We have our own differences
with the AGP  Such differences are
there with many But their forbe-
arance, their patience, in the face of
the gravest provocation, of over-effort,
by the Government of the country,
that patience cannot be under-valued
when we consider their organization-
al capacity in the whole of Assam,
their appeal to the people and their
command over the people Therefore,
I would tell

THE DEPUTY CHAIRMAN: Prof
Bhattacharjee, finish

PROF. SOURENDRA BHATTA-
CHARJEE: Yes, just one minute

I support Mr Goswami’s Resolu-
t'on But M@ Goswam himself has
suggested March or April, not really
the restoration of the AGP Govern-
ment So, the earliest election 1s the
only way out by which this Govern-
ment can save itg face and can also
respond to the democratic opinion of
the people of the State.

Thank you, Madam

THE DEPUTY CHAIRMAN: After
the lunch, we would have further
discussion and reply on the Statu-
tory Resolution on Assam (Interrup-
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The House then adjourned
for lunch at thirty-one min-
utes past one of the closk

The House re-assembleq after lunch
at thitry-three minutes past two of
the clock, The Vice-Chairman (Shri
‘M. A, BABY) 1n the Chair

1 Resolution approving President’s
Proclamation under Article 356 in
relation to Assam  and

2. Motion recommending revocation
of the Proclamation—contd.

THE VICE-CHAIRMAN (SHRI
M. A. BABY)- Shr1 Khyomo Lotha
Absent

SHRI HIPHEI (Mizoram)- 1 rise
with a very happy mood to give my
support to the motion moved by the
hon Minister of State for Home, Mr
Subodh Kant Sahai.

While sitting on that side, we sup-
ported another motion like the Con-
stitutional Amendment for extension
of President’s Rule 1n Punjab Now,
sitting this side, we support this Pre-
sident’s Rule imposed in the State of
Assam. We do not change our mind,
we do not change our principles, we
do not change our thoughfs with the
change of four seats and division

numbers

1t 15 obvious whenever important
1ssues are taken up, there are at ledst
two opinions Today also we have
two opinions One s for the motion
and the other is against the motion.
I would like to mention here tHat in
this world everything is imperfect.
It has 1ts own merits and demerits
So also 1s the imposition of Presi-
dent’s rule 1n the State of Assam. It
hag good ponts and it has bad points
It hag its own merits and it hag alse
“amerits We have to think what is
more To me the merit is more I
am from the State of Mizoram which
is one of the most sensitive border
States in India Tt was a part of
Assam till 1972, We all know what a



